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Common Order

Reply of the petitioner to the respondent's application is not on record, though

the copy has been received by the ld. Counsel for the respondent. She wishes to file her

rejoinder to the same. Let the same be filed by the next date.

2. This Bench is apprised of the fact that in compliance of the pru'r i.rus order, the

lessee bank has with held 50% rent of the petitioner. Interim orders to continue till

fu rther orders.

3. Ld. Counsel for the respondent has also pointed out that a settlement had been

arrived at between the parties way back in 2009, duly recorded by the predecessor
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Berrch but has not bem effected in its mtirety. The respondmts have executed their

obQation as required thereunder.

4. Two applications being CA No. 19612012 and CA 47012010 have bem filed for

execution of the settlement and for contempt for willfully disregarding the settlement

relrded before this Bendr. Replies have been filed but disposal of the same are

perlding.

5. I As none is present on behalf of the petitioner, court notice be lssued to them

thrlugh counsel retumable on 22.09.2016.
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